CENTRAL ADMINiSTRATIVE IRIBUNAL : PRINCIPAL BENCH

OA 2358/2003
MA 2025/2003

tiew Deithi. this the 24th day of September . 2003

Hoh ble Smt. Labstmmi Swaminathan, vice-chairman ¢ A
Honn Lie Sh. v. i .Majotra, Member LA:

b, MDD .MLig. S/o Late Sh. Khush: Ram
9. rFunjabi Cotony. Nareia, Celhi .~

s WM.M.Bhatia. S/0 Late Sih. +H.C.Bhat:a
tH 31--A. Mit. Faridabad.

s SArc | Hapeetl . W/C S rLb h&peds

-2 867A. heshav Furam. Hew Leihi.

[
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) St Mr oratia Rey . Wie s Heeral G
8, 34. jiehra Hagar . dew Uellni.

5SS Jdait, SSo
222, LUA LBFS)

Hew Dettii .

Late S S.F  lain
Flats. ulmahar enct

5.t K Aroia. S/0 Late 5Sh. B.B.Arora
H-205. Sector 8. K.t . Puram, N . Deili:.

Atu: Saxena. 3,/0 Sh. C.il.5axena
a-h80 . 0 istiad Coleny . Deihid .
cLapplicants
i B+ Advocate Sh. Deepal Verma!

i. Tiie Secrelaty
Ministry of Statistics & F.1.
Sardat ratei Bhawan. Sanhsag Mary. iew Deifid.
2. inhe Seciretar;
vepar tment ¢l Bxpenditure.
Mintstey of Finance
iHor tin B ot hew Deii

3 fhe Uy . Uirector wvenerai (Lo
Lomputes Centre, BE.B. 4., oo Furam
tHew peihit — 110 066
, . Xxespondents
O R D L R iQRAL)
Sy Hon Lie Smt . iLakshmi_ Swaminhathal. Ve L)

Heatd Sh. Deepak. Verma. learned counsel Tot
the applicants.

Z. He has drawn our atiention to the Annexure
A= letler 'ssued by the respoendenits dated 20--2-20038.

Cperative part of thas retvier ieads as foiliows -
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“With reference to nolices regarding revision ot
pay scales of EDP staff. served by you on behall
ot various EDP statf «n th:s Centre. (vt s tec
intorm  you that the matter in this regard s
undet active constderation w:th the Minis:ry oOf
Statistics & Frogramme implementation and as soon
as a decisicnh is taken N th1s regard. thie same
w111 be conveyed to you.

3. Learned colnse: hag suom tied that tiii
date. ne finai decision OF commtiiication has Dbeen
received by the appticants w: il reference tc the

aforesaid letter issued to them. Herice this OA.

4. MNoting the fact that respondents thiemselves
have stated that the matter i1n issue in the present OA
is under their active consideration . awaiting &
decision by the competent authority for the last over
seven menths. we cons:det that :t wcuid be appropt tate
i0 dispose of this OA at this stage ) even Wi thout
issting notices to the respendents witn the fellowing
directicns -

respondents are directed to tare a finai
dec:is i cn W the aforesaid pending matite: whiichte 8
stated to be under the:r active consideration t.e.
thie request of the appitcants for revisicnh thh pay
scale as early as possiule and in any case within two
months trom Lhe date ot recetpt ot a copy oOf this
order with intimation to the appl:cants. tieed.less to
say) ttiey sheould pass a reasoried and speat iy order in
case they are rejecting the appiicants claims.

5 OA is disposeg ct as abcve.

Vl«fttﬁijfz;_ lld?gg;';' ,/”
Vv Ma otral ismt . Lakshmi Swaminathan)
Member sy vioce-uhial raan (1)
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